
cause of  Congress’s refusal
to side with the party in govt.
“The outcome would have
been different had Congress
forged an alliance with
AAP,” she said.

Mamata also faulted the
AAP brass for nixing a pre-
election understanding with
Congress in Haryana last
year. “In Haryana, too, AAP

and Congress split
votes to make it easy
for BJP to retain of-
fice.”

TMC spokesper-
son Kunal Ghosh
backed Mamata’s

contention that Trinamool
would be better served going
it alone in Bengal. “The Con-
gress-Left Front alliance in
2021 could not stop the Trina-
mool juggernaut,” he said,
pointing out that INDIA bloc
was set up to put up a united
resistance to BJP in the 2024
Lok Sabha polls. 

“The next Lok Sabha elec-
tions are five years away. BJP
doesn’t need to worry about
INDIA bloc.”

Kolkata: Congress’s inflexi-
bility in Delhi and AAP’s in-
transigence in Haryana led
to BJP victories in assembly
elections there, Bengal CM
Mamata Banerjee said on
Monday while declaring that
Trinamool Congress wasn’t
banking on anyone’s
support to return to
govt in the state by a
two-thirds majority
next year.

“We won’t need
anybody’s support.
But everyone in the party
must work together,” she
told TMC legislators at a
closed-door meeting in the
assembly building before the
start of  the budget session. 

Mamata govt is sched-
uled to table the last budget
of  its current term next
Wednesday.

Trinamool MLAs quoted
the CM as saying that BJP
edged out AAP in Delhi “by a
mere 4% vote gap” solely be-

Mamata blames
‘inflexible’ Cong, AAP

for Delhi, Hry loss
Krishnendu.Bandyopadhyay

@timesofindia.com

About 220km from Kolkata, pop icon Ed Sheeran had a much
smoother scooter and boat ride in Murshidabad’s Jiaganj on

Monday than the rocky reception he got from cops in Bengaluru the
day before, reports Sukumar Mahato. Keeping him company all along
was “good friend” Arijit Singh.
Sheeran and Singh hit it off last Sept when the celebrated Indian
singer was in London for his
concert, with the duo belting
out each other’s hits on
stage. Now on a tour of India,
the British singer took time
out to pay his friend a visit in
his hometown in north
Bengal Monday. The two
spent close to five hours
together, vrooming down
Jiaganj’s dusty roads — from
the bustling Phulmore to the
relatively deserted banks of
the Bhagirathi — on Singh’s
two-wheeler, with Sheeran
riding pillion. At Shibtala ghat, they got on a mechanised boat for an
hour-long ride on the Bhagirathi.
Neha Singha Roy, a teacher at Adivasi High School, was returning
home in a boat when she spotted the duo on the river. “I noticed Arijit
Singh. He is a local, we can recognise him anywhere. He was with a
few others and one among them appeared to be a foreigner, but I did
not immediately recognise him from afar. A lot of important people
come to visit Arijit in Jiaganj. The moment I reached home, I searched
the internet and realised I had actually spotted Ed Sheeran,” Roy said.
Murshidabad SP Surya Kumar Yadav said, “We are aware Ed Sheeran
is in Jiaganj. Arijit told us they did not need personal security but
requested us to look into the law-and-order aspect in view of
Sheeran’s celebrity status. We have ensured it.” TNN

Shape of them: Spotted in Bengal, Ed
Sheeran riding Arijit’s scooter

Ed Sheeran and Arijit Singh spent close
to 5 hours together Monday

STATOISTICS A slice of life in numbers

Source: Ministry of Road Transport & Highways

By Sayan Ghosh

For every car on Indian roads,  
there are 5 two-wheelers 

Two-wheelers are kings of the road: there are over 500 of them for every 
100 four-wheelers in India, though the ratio has narrowed since 2019. 

Between 2012 and 2022, yearly two-wheeler sales more than doubled, but 
so did four-wheeler sales

Two-wheelers 
 per 100 cars
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Surat: A group of  35 class 12
students from a reputed Su-
rat-based school drove
straight into the clutches of
the law for allegedly perform-
ing stunts and bursting fire-
crackers on their way to the
institute’s farewell function
in a convoy of  35 high-end
cars on Dandi road.

After the Feb 7 reel of  the
convoy — set to the song of
Bollywood film ‘Animal’ —
went viral on social media,
police on Monday began pro-
ceedings against the students
and their parents for multiple
violations of  traffic rules and
seized 12 of  the 26 cars that
could be identified from the
video.

Dressed in blazers to cele-
brate their last day of  school,
the students set off  in luxury
vehicles, capturing videos of
their drive using drones and
cameras. The video triggered
widespread outrage, with ci-
tizens questioning lack of  po-
lice action against the stu-
dents engaging in dangerous
stunts.

“We have reviewed the
footage and identified multi-
ple violations. The law will
take its course, and necessary
action will be taken against

those responsible,” DCP Ami-
ta Vanani said. Following the
DCP’s statement, Pal Police —
under whose jurisdiction the
school is — visited the institu-
tion to obtain the details of
the students and their par-
ents.

School founder Vardan
Kabra told TOI they do not en-
dorse such activities. “We
cooperated with police and
provided necessary details. We
had advised students and pare-
nts against arriving in person-
al vehicles. No cars were al-
lowed in the school.” 

Class 12 kids arrive at
farewell in convoy of 30

luxury cars; probe on

Cops have initiated action against
the students and their parents
and seized 12 cars that can be
identified

New Delhi: Data on crimi-
nalisation of  politics present-
ed to Supreme Court on Mon-
day showed that of  the 543
Lok Sabha MPs, as many as
251 face criminal cases, and of
them, 170 are charged with of-
fenses that are punishable
with an imprisonment of  five
or more years.

Collating the data from va-
rious high courts, amicus cu-
riae and senior advocate Vijay
Hansaria submitted a 83-page
report to a bench of  Justices
Dipankar Datta and Manmo-
han. It stated that 19 out of  20
MPs (95%) from Kerala faced
criminal charges, and 11 of
them faced serious cases.

Of  the 17 MPs from Telan-

gana, 14 faced criminal charg-
es (82%), Odisha 76% (16 of
21), Jharkhand 71% (10 of  14),
Tamil Nadu 67% (26 of  39),
around 50% of  MPs from oth-
er major states — Uttar Pra-
desh, Maharashtra, West
Bengal, Bihar, Karnataka,
Andhra Pradesh — faced
criminal cases.

Haryana (10 MPs) and Ch-
hattisgarh (11 MPs) have just
one MP each facing criminal
charges, Punjab 2 out of  13,
Assam 3 out of  14, Delhi 3 out
of  7, Rajasthan 4 out of  25,
Gujarat 5 out of  25, and Mad-
hya Pradesh 9 out of  29 MPs
faced criminal charges.

Hansaria told the court
that though SC had in 2023 di-
rected the jurisdictional HCs
to set up a bench to monitor the
progress of  trial in criminal

cases pending against sitting/
former legislators, there were
many states which are yet to
set up designated courts for
this purpose and because of
which, in some states, trial in
such cases is pending for more
than two decades.

He said as of  Jan 1, as many
as 4,732 criminal cases are

pending trial against accused
persons who are either sitting
or former legislators. Uttar
Pradesh topped the list with
1,171 such cases pending. Other
states having large pendency
of  such cases are Odisha 457,
Bihar 448, Maharashtra 442,
Madhya Pradesh 326, Kerala
315, Telangana 313, Karnataka

255, Tamil Nadu 220, Jhark-
hand 133 and Delhi 124.

Out of  the 4,732 criminal
cases, 863 have been regis-
tered against sitting or for-
mer legislators for violation
of  prohibitory orders put in
place under Section 144 of
Crpc, a phenomenon peculiar
to Himachal Pradesh (307
cases), Bihar (175), Telangana
(112) and Maharashtra (96).
Delhi has registered just four
such cases.

When Hansaria complain-
ed of  liberal adjournment,
non-appearance of  accused
and additional judicial work
being given to the designated
courts for conducting trials of
cases against sitting and for-
mer MPs, Justices Datta and
Manmohan said since the ord-
er was passed by a three-judge
bench, it would be better if  a
bench of  same strength dealt
with the issue. It referred the
matter to the CJI for constitu-
ting an appropriate bench.

251 out of 543 LS MPs face criminal
cases, including 19 of 20 Kerala MPs
4,732 Criminal Cases Pending
Against Sitting/Ex-Legislators

AP

SC was told that though the court had in 2023 directed jurisdictional
HCs to set up a bench to monitor the progress of trial in criminal
cases against legislators, many states were yet to designate courts

Dhananjay.Mahapatra
@timesofindia.com

New Delhi: Acknowledging
that Ratan Tata is a well-
known figure whose trade-
mark deserves protection,
Delhi high court has re-
strained a third party from
unauthorised use of  the late
industrialist’s name.

Dealing with a suit filed
by the Tata Group
and Sir Ratan Tata
Trust, HC observed
last week it is “mani-
fest that the name of
Late Shri Ratan Tata
is a well-known per-
sonal name/mark, which
needs to be protected from
any unauthorised use by
any third party”, and re-
strained a journalist from
using the name “Ratan Ta-
ta National Icon Award” or
using “Tata” and “Tata
Trusts” trademarks for an
event organised by him.

Justice Mini Pushkarna
passed the order after one
Rajat Srivastava, founder
of  an outlet called Delhi To-

day Group, agreed not to use
Ratan Tata’s name and re-
frain from proceeding with
the event in the same name.

HC pointed out that Sri-
vastava’s actions clearly
show he intentionally put
up posts which wrongly
claim association with the
plaintiff  and misuse his
name by unauthorisedly us-
ing the plaintiffs’ registered

marks. In its prima
facie observations,
HC said Srivastava’s
actions are in bad
faith and “egregious
infringement of  plai-
ntiffs’ statutory and

legal rights, in order to have
a free ride on the tremendo-
us goodwill of  the plaintiffs
and that of  the late Ratan Ta-
ta, with a view to benefitting
from and gaining publicity
out of  the late Tata’s distinct
and widely regarded perso-
nality and public persona”.

In the suit, the company
and trust have also sought
damages of  over Rs 2 crore
for causing harm to their
reputation and goodwill.

Ratan Tata known
figure, must protect
his trademark: HC 

Abhinav.Garg
@timesofindia.com

Ahmedabad: In a suspected
case of  targeted killing or a fa-
tal experiment with a new
concoction, three men died af-
ter drinking “jeera soda”
from a bottle in Nadiad town
of  Gujarat’s Kheda, Sunday.

Police said it wasn’t a case
of  spurious liquor as no trac-
es of  methanol were found in
the bodies of  Kanu Chauhan
(54), a deaf  and mute weigh-
ing scale operator; daily wage
worker Ravindra Rathod (49),
and panipuri seller Yogesh
Kushwaha (40). “The cause of
death was cardio-respiratory
arrest. Forensic experts told
police they may have died due
to sodium nitrite or potassi-
um cyanide poisoning as evi-
denced by blood clots in bod-
ies. The presence of  0.1% etha-
nol in bodies could be because
they were habitual drinkers,”
Kheda SP Rajesh Gadhia said.

“An eyewitness told police
he saw Chauhan drinking
from a bottle of  jeera soda and
offering it. After witness de-
clined Chauhan’s offer, he
gave bottle to Rathod and
Kushwaha,” SP added. TNN

3 men dead
after drinking
‘jeera soda’ in 
Gujarat town

Amritsar: Punjab Police ar-
rested three men allegedly re-
sponsible for an explosion near
Fatehgarh Churian police out-
post on Feb 3. Two of  them re-
ceived bullet injuries during a
failed attempt to flee police cus-
tody.

Amritsar’s police commis-
sioner Gurpreet Singh Bhullar
on Monday said accused Love-
preet Singh ‘Labha’, Karan-
deep Singh ‘Karan’, and Buta
Singh are from Ajnala and Ra-
jasansi near Amritsar: “Dur-
ing interrogation, they admit-
ted to have been involved in the
attack. They used a wrapped
material that, upon impact,
produced a loud noise, causing
panic.” 

Police said one Harpreet
Singh ‘Happy Pashian’ provid-
ed funding and automatic
weapons to the trio through lo-
cal contacts. Bhullar claimed
Buta was in direct contact with
Pashian, and through him,
Labha and Karan also connect-
ed with the ‘kingpin’.

Cops recovered an AK-47 ri-
fle, a pistol and ammunition
from Ajnala and Rajasansi. TNN

Punjab cops nab
trio over Feb 3

‘blast’ at outpost,
seize AK-47

Patiala: The discovery Mond-
ay of  seven rocket shells in a
bag in a garbage heap near a
school in Punjab’s Patiala dist-
rict is being investigated by po-
lice, reports Bharat Khanna.

Police initially claimed
these were non-working rocket
launchers. After investigatio-
ns, police said the “unidentifi-
ed objects” were probably dum-
ped there by a scrap dealer.
However, further investigation
is being conducted to check the
origin of  these devices. Police
have sought Army’s help for ad-
ditional details and expertise.

7 rocket shells
found in garbage

heap near
Punjab school 

Police have sought Army’s help for
additional details and expertise
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New Delhi: India’s expan-
sive strategic partnership
with France is set to get a
further boost with two mega
deals being virtually final-
ised for direct acquisition of
26 Rafale-Marine fighters,
as well as the construction
of  three additional Scor-
pene submarines, which
will collectively be worth al-
most Rs 1 lakh crore (Euro
10.6 billion).

As PM Narendra Modi
left for Paris on Monday,
govt sources told TOI that
the Rs 63,000 crore deal for 22
single-seat Rafale-M jets and
four twin-seat trainers for
Navy is now with the cabinet
committee for security
(CCS), awaiting the final
nod.

The Rs 33,500 crore deal
for 3 additional diesel-elec-
tric Scorpene submarines, to
be constructed by Mazagon

Docks (MDL) in collabora-
tion with French Naval
Group, in turn, will soon
head for CCS after inter-min-
isterial consultations. “CCS
will take up the Rafale-M deal
after the PM returns from
France-US trip. The cost ne-
gotiations for Scorpenes took
a little longer because MDL
had originally quoted a high
price. The aim is to ink both
deals before this fiscal ends
on March 31,” a source said.

The two countries are al-
so discussing a possible col-
laboration between French
major Safran, which al-

ready makes helicopter en-
gines in India, and DRDO to
co-develop the 110 kilonew-
ton jet engine for the Indian
fifth-generation stealth
fighter project, AMCA (ad-
vanced medium combat air-
craft). But that is in the fu-
ture. The impending govt-to-
govt Rafale-M deal includes
weapons, simulators, crew
training and five-year per-
formance-based logistics
support as well as spares for
the 36 Rafales already in-
ducted by IAF under the Rs
59,000 crore contract in Sept
2016.

The 26 Rafale-M jets
manufactured by Dassault
Aviation, with “specific en-
hancements” to operate
from the deck of  indigenous
aircraft carrier INS Vik-
rant, will be delivered in 37
to 65 months after inking of
the contract. “The new in-
ter-governmental agree-
ment mirrors the one inked

in the IAF deal. All jets are to
be delivered by 2030-31,” a
source said.

The first of  the three addi-
tional Scorpenes, in turn,
will roll out of  MDL in six
years, followed by the other
two at intervals of  a year
each, after the contract is in-
ked. The deal’s cost does not
yet include the price of  fitting
them with the fuel cell-based
air-independent propulsion
(AIP) developed by DRDO for
greater underwater endu-
rance.

The three new Scorpenes
will have “some design mod-
ifications and improve-
ments” over the first six
such Kalvari-class vessels
constructed at MDL for over
Rs 23,000 crore. 

The plan is to fit them
with the indigenous AIP,
while the first six operation-
al Scorpenes will progres-
sively get it when they come
for their scheduled refits.

India-France strategic ties to get major
boost with Rafale & Scorpene deals

SOARING HIGHER

Guwahati: The search for a consensus
face to succeed N Biren Singh as Manipur
CM could stretch until Wednesday as
BJP’s North-East incharge Sambit Patra
scans a clutch of  prospective candidates

seeking to drive the Meitei-Kuki “reconcil-
iation” agenda. At least one contender —
cabinet minister and known Biren baiter
Yumnam Khemchand Singh — put his
hand up on Monday by declaring that the
process of  reconciling the communities
after nearly two years of  ethnic bloodlet-
ting would “start soon”.

Khemchand, who met Patra at a hotel
in Imphal, told the media that the discus-
sion was focused on restoring peace in
the state. “The challenge we are facing is
how to restore normalcy,” Khemchand

said. “Isn’t that what everyone in Mani-
pur would love to have? I want this too.”

Patra, who accompanied Biren on his
trip back to Imphal from Delhi on Sunday
after the latter’s meeting with home minis-
ter Amit Shah and BJP national president
JP Nadda, had a stream of  visitors
throughout Monday amid frenzied specu-
lation about who would be the next CM.
Khemchand said Biren’s resignation was
“a decision taken by the high command,
and we accept it”. He said it was the party
brass’s prerogative to pick the next CM.
“Whatever the party high command de-

cides, we have to accept that. Doesn’t mat-
ter who is selected. You may have heard
from others (on the probables), but this is
the way,” he said.

Patra met speaker Thokchom Satya-
brata, another strident critic of  Biren,
minister Thounaojam Basanta Kumar
Singh and MLA Th Radheshyam, among
others. Manipur Congress president K
Meghachandra said President’s rule in the
state shouldn’t even be an option. “We also
oppose any move to place the assembly in
suspended animation for now. Congress
wants a democratically elected govt in Ma-
nipur in the interest of  safeguarding de-
mocracy.”

Congress, which has five MLAs in the
House of  60, had been planning a no-trust
move against the BJP-led govt before Bi-
ren’s sudden resignation after braving
repeated calls for his ouster over his
handling of  the ethnic conflict since May
2023. The budget session of  the assembly,
which was scheduled to begin on Monday,
was put on hold by governor AK Bhalla
late Sunday, hours after he accepted Bi-
ren’s resignation and requested him to
continue as caretaker CM till “alternative
arrangements are made”.

Prabin.Kalita@timesofindia.com

Manipur CM: BJP’s races clock in search
for consensus face to succeed Biren 

Security personnel stand guard in Imphal 

Congress, which has five MLAs in
the House of 60, had been
planning a no-trust move against
the BJP-led govt in the state
before Biren’s sudden resignation

New Delhi: Two men were
arrested on Sunday for alle-
gedly posing as associates of
gangster Lawrence Bishnoi
and extorting money from a
govt employee in Paharganj,
central Delhi. 

Struggling with a debt of
Rs 2 lakh, the accused devised
a scheme to threaten the emp-
loyee. One of  them had pre-
viously worked as an atten-
dant for the victim’s bedrid-
den father-in-law and was fa-
miliar with the family's
circumstances.

The accused, identified as
Ajeet (32) and Mohammad
Aman (32), both residents of
central Delhi, were apprehen-
ded following an investiga-
tion.

The incident took place
earlier this month. The govt
employee filed a complaint
stating that his wife received 
a phone call from a man 
claiming to be associated
with the gangster and deman-
ding Rs 3 lakh. An FIR was re-
gistered, leading to the arrest
of  the duo. TNN

2 pose as Bishnoi aides 
held for extorting man
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